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[#T. H. G197/BSL-BD-WR 3 & 4"/Borgaon Meghe V1g/20A]
AT FHTL I[oaT, =T Temataa stteraprr (FRaim)

MINISTRY OF RAILWAYS
(Central Railway)
NOTIFICATION
Mumbai, the 29th June, 2026
Under clause 20A of the Railway (Amendment) Act 2008

S.0. 3524(E).— In exercise of the powers conferred by sub-section (1) of Section 20A of the Railways Act,
1989 (24 of 1989) (hereinafter referred to the Railway (Amendment) Act 2008 (11 of 2008), the Central Government,
after being satisfied that for the public purpose, the land, the brief description of which has been given in schedule
annexed hereto, is required for purpose of execution, maintenance, management and operation of Special Railway
Project, namely “Bhusawal-Badnera-Wardha 3 & 4™ Line (313 Kms)” in the district of Wardha in the State of
Mabharashtra, hereby declares its intention to acquire such land.

Any person interested in the said land may, within a period of thirty days from the date of publication of this
notification in the Official Gazette, raise objection to the acquisition and use of such land for the aforesaid purpose
under sub-section (1) of section 20D of the said Act.

Every such objection shall be made to the Competent Authority namely, Dy. Collector (Land Acquisition),
VIDC, Wardha, Maharashtra in writing and shall set out the grounds thereof, and the Competent Authority shall give
the objector the opportunity of being heard, either in person or by legal practitioner and may, after hearing such
objections and after making such further enquiry, if any, as the Competent Authority thinks necessary, by order, either
allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 20D of the said Act shall be final.

The land plans and other details of the land covered under this notification are available and can be inspected
by the interested person at the aforesaid office of the Competent Authority.
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SCHEDULE

Notification

Appendix A

Wardha-Badnera 3rd & 4th Railway line as per section 20 (A) of Railways Amendment Act 1989 and Land
Acquisition Railway (Amendment) Act 2008

Total
area as
per 7/12

(Ha.)

Land
Acquisition
Case No.

Acquisition
Area
(Ha.)

Sr.
No.

Survey

Tahsil Name of Landholder No

Village
Name
Land
holding
practices

According to the record of

rights (Road) Road GOV. 6.3116 0.0667

Chairman Agricultural
2 Produce Market Committee 52 1 5.9200 0.2518
Wardha

Rameshwar Gangabax
Saraf, Sunil Kumar
Rameshwar Saraf, The
Nagpur Electric Light and
Power Company Ltd.
Nagpur, Pranlal
Bharichandra Gangalani,
Chhotelal Ramchandra
Lottin, Vasudev Damodar
Bhake, Siddhgopal
Shivbalak Prasad Sharma,
Harprasad Shivbalak
Prasad Sharma, Ram Gopal
Shivbalak Prasad Sharma,
Prakash Damodar
Mangrulkar, The Nagpur
Light and Electric
Company Nagpur Branch
Wardha, Partner at Mohan
Trading Company,
Maladhin Mannalal
Aggarwal

54 1 0.1394 0.1125

16/LAQ-47/2025-2026
Borgaon Meghe
Wardha

Managing Director
Industrial Development
Corporation Mumbai,
Managing Director Maha.
4 State Ware Housing 55 1 8.4900 0.0330
Corporation Puna, Nazul
Sarkar, Maharashtra
Industrial Development
Corporation Mumbai

20.8610 0.4640

Total |~ 1) (Ha.)

[F. No. G197/BSL-BD-WR 3" & 4"/Borgaon Meghe Vig/20A]
BHUVNESH KUMAR GUPTA, Chief Administrative Officer (Construction)
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